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of bank employees have submitted the
charter of demands; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
The wage settlements in the banking
industry are negotiuated between the
unions of workmen and the Indian Banks
Association (IBA) which is a voluntary
organisation of managements of banks
including private sector banks and
foreign banks having branches in India,
IBA has reccived Charters of Demands
from All India Bank Employees Associa-
tion, (AIREA). National Confederation
of Bark Employces (NCBE), Indian
National Bank Employees Congress
(INBI'C), National Organisation of Bank
Workers (NOBW) and Bank Employees
Federation of India (BFFI), The IBA has
already commenced negoliations  with
AIBEA and NCBE jointly and with
INBEC separatcly on their Charters of
Demands., The Charters of Demands
include demands for higher basic pay
based on merger of DA with the basic
pay, revised DA Formula, higher HRA
and CCA, more liberal medical and super-
annuation bencfits, cte,
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Promotion to the Post of Section Officers

5704. SWAMI INDERVESH : Will
the Minister of DEFENCE be pleased 1o
state upto what year (date of appoint-
ment as Assistant) Assistants have got
promotions to the post of Section Officers
in his Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : Promotions of Assistants
as section officers in the Ministry of
Defence are made from the Select Lists
drawn by the Department of Personnel
& AR on inter-ministerial basis, The
junior most Assistant working as Section
Officer on that basis in the Ministry of
Defence counts his seniority as Assistant
from the year 1975, .

Public Sector Undertakings Allowed to
Set Up Pavilions in Exhibtions of Politi-
cal Parties

5705. SHRI CHITTA MAHATA ;:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that public
sector undertakings are allowed to set up
their pavilions in the organised exhibitions
by the political parties; and

(b) if so, the criteria of setting up of
pavilions of public sector undertakings ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(@) and (b) No general guidelines have
been issued by the Government in regard
to the participation by public sector
undertakings in the exhibitions organised
by political parties. Public Underkating
decide upon participation in exhibitions
organised under various auspices on the
basis of their perception of the returns in
terms of publicity and business, likely to
accrue to them in comparison to the
expenditure involved in a particular pro-
posal.

Recommendations made by Tandon
Committee Regarding 100 percent Export
Oriented Units

5706. SHRI K.A, RAJAN: Will
the Minister of COMMERCE be pleased
state :

(a) whether it is a fact that Govern-
ment have accepted the recommendations
made by the Tandon Committee regarding
100 per cent export-eriented uaits; and

(b) if so, the details of the recommen-
dations accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) 1 (a)
and (b) The following major recommen-
dations were made by the Tandon Com-
mittee as far as the Scheme of 100% Ex-
port Oriented Units are concérned :—

(i) Value addition may be calculated
on the same basis as is done in
the Free Trade Zones;

(iiy 1009, Export Oriented Units may
be exmpted from paying Sales
Tax; and

(iii) 1009, Export Oriented Units may
be permitted to sell upto 25% of
their production in the Domestic
Tariff Area,





